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VICTORIA MEMORIAL (AMEND-
MENT) BILL 

THE MINISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHA VAN): Sir. I beg to move: 

"That the Bill further to amend 
the Victorial Memorial Act, 1903, be 
taken into consideration." 

The Victoria Memorial Hall, Cal-
cutta, an autonomous organisation, 
fully financed by the  Department of 
Culture, was established in 1\)03 under 
a Central Act. The Act was passed 
for the purpose of making provisions 
for the erection, maintenance ;lnd 
management of the Memorial and for 
the appointment of a permanent body 
of trustees. 

The Education Minister and the 
Education Secretary are ex offici o 
members of the Board of Trustees of 
the Victoria Memorial Hall. The Act 
of 1903 was amended in 1972 to pro-
vide for nomination of two persons 
by the Central Government, having 
xpert knowledge of the exhibits or 
who are museologists, historians or 
art historians, as also nomination of 
other experts by the trustees. with the 
approval of the Central Government, 

to represent the general body of sub-
scribers. This claUSe which was con· 
sidered as essential as the then Act. 
while providing for nomination by the 
trustees of persons to represent the 
general body of subscribers, did not 
lay dOWn any qualification or criteria. 

The Committee on Subordinate 
Legislation, Fifth Lok Sabha, had 
made certain recommendations about 
the position of tickets for admis-
sion to the Victoria Memorial Hall 
and for specific incorporation of the 
rules for creation of pusts and 
regulating the ,service wnditions 
of the employees of the Hall. 
The  present amend.ilent seeks to 
amend section 5 of the Act. on the 
lines of the  Salarjung Museum Act, 
1961, to empower the Government to 
make rules for the levy of fees. Op-
portunity is also being taken to in or~ 

porate a provision for laying the rules 
made by the Central Government 
before Parliament. It is also propoed 
to insert a neVI" clause in the Act for 
empowering the trustees to make re-
gulations for regulating the service 
conditions of the employees. 

I may mention here that in pursuance 
of the assurance given in Parliament 
during the discussion on the Victori3 
Memorial Ame'1dment Bill, a Committee 
d F'{p"rts u ... der th" ~ir ans ip of 
Pro'f. Nihar Ranjan Ray was ,:lppointed 
in December 1972 to make re o ~ 

mendations for the re~orientation of 
collections. The Committee inter alia 
recommended that the Museum be 
converted into a museum covering the 
period 1750 to 1900. These recommen-
dations were considered by the Trust-
e.es, who recommended the period 
covered should be 1700 to 1900. This 
was accepted. 

I may add that the Vitoria MemoriaJ 
Hall, as a  part of the re-orientation 
program:ne, proposes to provide a sepa-
rate gallery, depicting the struggle of 
the Indigo Planters of the Santhal and 
other tribals. The Member-Secretary 
nf the Victoria Memorial Hall is I~ 

touch with the Universities. scholarl 
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and writers to elicit contemporary and 
authentic visual records of the move-
ment. 

With these w-ords, I commend this 
Bill for the consideration of the House. 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend 
the Victoria Memorial Act 1903, be 
taken into consideration.'" 
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[SHRI CHINTAMANI PANIGRAIII in the 
Chair]. 

SHRI XAVIER ARAKAL (Erna-
kulam): The hon, Member has ex-
pressed his views on the title of this 
BlIl. I fully agree with the proposi-
tion, It is high time that we look 
at this Bill of 1903 and change the 
title of this Bill. But that should 
not give a right to dismantle or 
change the monument,  We should 
not be fanatic with regard to monu-
ment and other things which are es-
tablished there. 

After going through the Statement 
of Objects and Reasons,  I find jour 
reasons which have been given, The 
first  is: give wider representat.ion. 
I am sorry to say that are seven e).-
officio Members are t er~t e Gov-
ernor of West  Bengal, Chief JustIce 
of High Court,  West  Bengal and all 
the officers, How are they going to 
r epresent this? What will be their 
suggestion to the improvement of 
t his museum? I am afraid the re-
presentation of these ex-officio Mem-
bers will not in any way be conduc-
ive to the proper functiOning, 111.-

provement and expansion of this es-
tablishment, We had the privilege 
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to visit the famous Salar Jung Mu-
seum. We had an opportunity to 
discuss with the establishment. We 
"ere surprised to find that once in a 
year  a meeting was held. We do 
not want this to happen to this lll-
stitution. 

My first submission is that these 
seven ex-officio Members of this in-
stitution should be eliminated. 

The second point which is given 
here is to levy fees for admitting 
persons to  the Memorial. We are 
in the dark as to how much money 
is going to be collected and how that 
money is going to be utilized and 
for what pw·pose. It is not stated 
here. 

There is another point which the 
Statement of Objects and Reasons 
give. That is the recommendation of 
the  Subordinate Legislative Com-
mittee. In this House I have been 
repeatedly demanding that the rules 
must accompany the draft Bill. On 
going through this  Act of 1903 I find 
the following line in the Statement 
of Objects and Reasons-

"A draft of the rules which the 
Governor General-in-Council proposes 
to issue a t once in the event of the 
Bill becoming law is appended for 
general information". 

What  I  aln submitting is, it is high 
time, when the Bill is introduced in 
this House, draft rules also accom-
panied it and this is a good preced-
ent for that proposition. People will 
have proper information how this 
Act is going to be implemented and 
executed and what will be the power 
of the Executive while i ple entin~ 

the objects of this Act. 

I have another reason to give. 
Please refer to the proposed section: 

"6(1) The Trusts may, with the 
previous approval of the Central 
Government, by notification in the 
Official Gazette,' make r~ ula ons  

not inconsistent wit h this Act and 
the rules made thereunder, for en-
abling the body to discharge its fun-
ctions under this Act", 

My point is, if it is incoI)Sistent with 
the main Act, they cannot do it. If 
it is consistent with the Act, why 
should they get the approval of the 
Central Govemmenl. It does not make 
any sense to me. I hope, the hon. 
Minister has understood my proposi-
tion. This breeds bureaucratic 
supremacy over democracy. We are 
glvmg more powers to bureaucrat,; 
here. For small things, they have 
to come from Calcutta to Delhi. Why 
can't we have an autonomous body 
which will lookafter its functions 
and duties properly? Should we 
not have that? 

Then, if you refer to Clause 2, it 
says: 

"(3A) If any of the Trustees re-
ferred t o in clauses (b), Cd), (e), 
(f), (g) and (h) of SUb-section 
(1) is unable to attend any meet-
ing of the Trustees, he may, with 
the previous approval of the Chair-
man, authorise in writing  a  per-
son to do so." 

How does it help if he can be absent? 
If a person is not able to attend 3 ' 
meeting, why shoold he be in the 
Committee? This provision clearly 
reveals how bureaucrats function. 
My suggestion is, if a perSOn is un-
able to attend two meetings con-
sequtively, he should not be allowed' 
a gain. 

Now, these are the suggestions  I 
have to make. r hope, the hon. Min-
ister will consider them. The first 
is that the number of ex-officio .rr:em-
bel'S should be reduced. The second 
is, if a member is not able to attend 
two meetings consecutively, he should 
not be allowed to attend ~ ain. The 
third is that the words in Clause 6 
"with the previous ap~ro al of t ~ 
Central Government" should be de-
leted. Above all, the title "The 
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Victoria Memorial Act, 1903" be 
replaced by an appropriate title, as 
the hon. Member who preceded me 
suggested, like "The Gandhi Memo-
rial Act" or something like that, I 
hope, appropriate steps will be taken 
in the direction of the suggestions 
made by me. With these words, I 
support the Bill. 

SHRI SATYASADHAN CHAKRA-
BORTY: (Calcutta South): Mr. 
Chairman, Sir, this Bill has been 
brought forward with a definite lJur-
pose. 

The Statement of Objects and 
Reasons says: 

"It is proposed to amend this 
section suitably for giving wider 
representation, as recommended 
by the Trustees." 

Wider representation of whom? As 
my predecessor has made it amply 
clear, even in this amendment, the 
presence of ex-officio members is 
such that it will be nothing out 
simply bureaucratic management. 

Democracy has degenrated into burea-
ucracy. Let us not help in the process 
of further degeneration. I fully support 
the view of my predecessor that the 
title should be changed immediately. 
It is irksome to find that even afer 
So many years of Independence, we 
are continuing with these imperialist 
statues and names. I am not an anar-
chist. I know that they are a part of 
our history. But we must condemn them 
as exhibits in a museum where our 
l)eople should see that these were th.e 
people who killed us, who tortured uS 
and who kept us in slavery for 200 
years. Unfortunately, in our country, 
we have some kala sahibs who are 
very much interested in keeping up the 
old tradition. I know that even the 
members of the ruling party have to 
agree and they always agree 
to change the name. I was 
following the debates of 1972 and 
I observed that this suggestion was 
made even then. I know our present 
Education Minister. He has liberal 

views. I know he will agree and the 
whole House will agree that at least in 
this year, 1981, we should change the 
name. I do not mind if it is in the 
ll'Iame of Mahatma Gandhi or Sub hash 
Chandra Bose or Bhagat Singh or Pra-
fulla Chaki or anybody. That can be 
decided. But, it should be a living 
memorial of anti-imperialist revolution. 

As to the representation, there should 
be some ex-officio member. But the 
number should be reduced to the minL 
mum and I suggest to the Hon. Edu-
cation Minister inclusion of some Mem-
bers of Parliament and some Members 
of the West Bengal Legislative Assem-
bly. In that case, both the Parliamel'lt 
and West Bengal Assembly will be 
represented and there will be some 
sort of popular control and popular 
check. 

There is a suggestion from Victoria 
Memorial Authorities that it needs 
expansion and also that new exhibits 
should be included. I think Govern-
ment should give a serious considera-
tion to it and try to expand and alSO 
increase the number of exhibits. 

The administration of the Victoria 
Memorial needs some change. Without 
going into the details, I would urge 
upon the Education Minister to first of 
all redress the grievances of the em-
ployees. Since Victoria Memorial is 
in my Constituency, I know some of 
the grievances of the employees. I 
VI-auld request the Education Minister 
to look into the grievances of the em-
ployees of this memorial. 

I want to put forth another sugges-
tion. You now that there is light and 
sound programme in the Red Fort and 
all the people who come to Delhi pay 
a visit to the Red Fort. They See the 
Light and Sound Programme. They 
learn about the freedom struule. I do 
not know why something like this could 
not be done in Calcutta and also in 
this Memorial. Through Light 
and Sound, you can show 
the people how our people 
fought and how we achieved our 
independence. As the Hon. Education 
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Minister was saying, this Santhal 
revolt, indigo revolt, :til these things, 
can be depicted there and that will 
be some sort of education to our people 
as to how OUr people fought for our 
independence, how our heroes fought 
for independence. So, I suggest t ~. 

this should be introduced and it should 
be made very popular in Calcutta.  I 
also suggest that a little fee can be 
charged, a nominal entry fee. 

I would like to emphasise another 
point though not directly pertaining 
to it. 

I visited the Calcutta museum and I 
am a witness to the poor maintentnce 
of the museum despite the tact that 
this museum is one of the best and tht' 
biggest;. museums in India. It is now 
in a clumsy state. The good exhibits 
are going to be destroyed. This is all 
due to the poor maintenance of the 
museum. I request the EducatIOn 
Minister to probe into the matter. 

You will be astonished to hear that 
even rain waters soak into some of the 
exhibits and they are going to be 
destroyed. I would urge upon the 
EdUcation Minister to ·see that such 
museums are protected and maintain-
ed well and that the whole adminis-
tration is geared up. 

With these words, I  agree with the 
purpose of this Bill that it needs wider 
representation, and i'f our Education 
Minister accepts at least some of t ~ 

suggestions We have put forward by 
Members from this side ~nd also 
Members from that side, I shall have 
no hesitation in supporting this Bill 
wholeheartedly. 
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~ it reef; ~ q"tllA' ~ ~ 
~ :-

"The Committee are distressed  to 
note that large number of Acts still 
do not provide 'for laying of Rules 
on the Table. Besides the Acts 
mentioned in para 6, certain otll.er 
Acts might also not be having such 
a provision. It is incomprehensible 
that, even 20 years after the Com-
mittee had made the a'forsaid 
recommendation Bill should not 
have been ro~ t providing for 
laying Of Rules before Parliament. 

, It is hardly necessary for the the 
Committee to emphasize the ith-
perative need for incorporation of 
such a provision iaJ. Acts ... 
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~' ey are surprised that their ~ ~  m"tf ~ 'iil ~ir I ~ 
recommendation made in para 36- fum ~ ufT I'm" ,ft ~ ~ I 
37 of Third Report (First Lok 
Sabha) for incorporation of a provi-
SiOin in Acts for laying of rules 
iramed thereunder before Parlia-
ment, though accepted by Govern-
ment has not been kept in view 

il~ bringing Amending. Bills 
subsequent to the presentation of 
that Report to the Hou$e on the 3rd 
May, 1955. 

"The Committee earnestly desire 
all Ministries/Departments to un-
dertake examilnation of all Acts with 
which they are administratively 
concerned in order to find out which 
of them do not contain a ::>rovision 
for laying of Rules heIore·· Parlia-
ment and to incorporate this provi-
sion i.n. the Acts at their earliest." 
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Three persons to be chosen by the 
Central Government-one chosen in 
consultation with the State Govern-
ment of West Bengal, then 11 represen-
tative of the Central Government a1l 
ex.-afficio; and a representative of the 
Central Government as ex-offielo, a 
representative of the Central Gov-
ernment in the Ministry of Finance. 
the Mayor, an officer not below the 
rank of Accountant General. 
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~~ ~ I ern 2-4 ~ 
~~~ it ~ ~~ I ~ 

J.l11l 'flIT ~ ~~  ~ ~ ~r 

~  '91tn ~ ;;@ ~  flfii'l"hr 
WU ~  ~  ~ 

~~ ~'l r~ ~ 

cf;iT ~ ~ ciTr'AT4" ~ ~ ~ Ri :-

'If any of the trustees referred 
to in clauses (b), (c), (d), (e), li), 
(g) and (h) of sub-section (1) are 
unable to attend any meeting of the 
trustees, he may. with the preVIOUS 
approval of the Chairman, authorise 
in writing a person to do so." 

What is the purpose behind it? 
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~' l ~ ~' ~ l l 

~ m ~ ~ t r~i ~ ~ ~ ~  

or@ m ~ ~  ~ 'I t Il ~ 1t m ~ ~ 
~'  ~ ~ 'fifuJ; I ~ ~ rr  

@ ~ <ftfmJ: f'fi ~  I~ ~ ~ m ~ 
~ I ~l  ~~ l~~ ~ i . ~ 

~or ;r@ m ~ ~ i ' t i ~ 

~ f1tf.m:l: m ~~  ~ .mr lW1 
g{, ~ .  ~  I ~it fu't!; I ~ 

~ ml: ~ 'fiT I 

1t ;;it ~ ~ 5T'fiTl: ~ trn rn 
~  ~.~i  'fim ~ m ~I  ;;rT'C1; ~ 

Wf 'til{ ~a~ m ~ lIT ;r@ I 

~ ' i.  ~ i lI  m ~l  ~~ I 

mlf ~ ~ m ~ Cfi\ ~ ~ I ~'I t 

~ t9: aT ~ ~  

"The trustees may appoint a person 
to act as Secretary". 

~  qr{ ~~ ~~r m m ~~ u or'ITlTI 

\;IT ~'ti  ~ I 'ff!., ~~  ml: m 
~  ~  ~ m.r ~ \;IT 

~it ~~~ I rrnrm ~ 
~~  ~~ro~o~  

~  ~ ~ ii r m @ ~ ~ \;fTQT 
~ ~ro~ ~ 

if ft;p.sy r gm ~ : 

"Orders of payment of money on 
behalf of the trustees shall be 
authenticated and signed by two 
trustees and countersingned by the 
Secretary". 

~ Cfi l;de; «t i ~.  ~ I 'l1TIf tz'fC! m 
~ Cfi\ -q ~ m l~('  rn 
~ ~ I ~~~  ~ I 

t;fT11' 'lit ~ 'IT ~ ~ ~ ~  

~ cmff ~ ~ ~ m.: nor 
~ ~ t ~~~ . e  

~ i  ~ ~ ~ Cfi\ ~ WIT ~ 
mer ~ ~ Cfi\ ~ ~ ~ WIT 1fu: 

~ll~ QTf<o ' i~ ft;r<rr ~ ~r 

~ ~  I 

~ ~ Gffint fifi f'fiel.,r ll'rfc:lT 
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~ ~ I ~~ . l l ~  ~ I  

mftnlliT ~orl  ~ ~ ~or \;1m ~ m'(" 
~  ' ~ I  ~ I ~  TJ;'fi lftlVr 
Ifl: Qlm ~ ~ m mq qaT ~ I fcr.m 
'1ft 3;£Q;:ft mm it ~r  ~  g{ m'(" 
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~ ~ 'ill' ~lr  ~  I~ if :qm 
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~ :qm ~ I 1 981 if W ~ it' 
.i~ m Cfi\ 3;£l<: \FI'til qm 'fi'(CIT 

'fi'( mq ~ ~  ~a ~ I 'tilf q"(q'\if 

~ ~i ~ 'fiT ;r@ ~ ~ I 
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i ~ ~ ~ ~ i i~ 

it <{;;mf ~ mq cnmr ~ ~ I 
DR. VASANT KUMAR PANDIT 
(Rajgarh) : Mr. Chairman, Sir, I 
congratUlate the hon. Minister of 
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Education for having suddenly ~ en 
up to fulfil the longstanding dSSUI-

ranCe Or many years given in the 
Committee on Subordniate Legisla-
tion. 

It is a welcome thing. I have cer-
tain r.onstructive suggestions to 
make. I will not repeat what my hon. 
colleagues have already said. 

o 

Time has no~ come when all these 
out-dated Acts concerning the 
museurr:s. archiv:!s and libraries be 
done away with and som J homogenous 
ligislation for all the Museaum is 
brought forward. Let a joi·nt select 
committee of Parliament be formed 
and the experts called so as t.o have 
one composite legislation to control and 
:r. :lintain such important national ins-
titutions like museums. 

Sir, IT!any developments have taken 
place. The ~ ay of looking at museums 
fifty years back was totally different 
from what it is now. Now these pieces 
of exhibits have become very valuable. 
I have had the honour of being a 
Trustee of the prince of wales Muscur.J 
at Bombay. I was a nominated mem-
ber of the government. I worked there 
and found that the financial constraints 
are so many that ultimately we have 
to seek the permission of the Maha-
rashtra governIT!ent to levy admission 
fee. I am not against the admission fee 
i It is nominal but unless we had rais-
ed the funds the exhibits w(luld have 
~e 0 dogs or the dust bin. 

So, Si.r, let us have a composite legis-
lation to control all the museums to-
gether and then annul these out-dated 
Acts. Similarly I w'Ould like to have 
uniform rules for all the museums. 
A few exceptions may be made if ori-
ginal trust deed had implied certain 
conditions, then in that IT!useum a rule 
or two may be different, but time has 
now come when we should not treat 
museums individually. 

Sir, as has been pointed out, it is 
true that it is difficult to have a com-
mon date of holding a meeting witb 
persons like the Governor of the State 
and then the Chief Justice of the 

State. Therefore, Mr. Daga, correctly 
asked as to how many meeings have 
taken place uptil now. Possibly VC1'y 
few. The whole thing is left to the 
curator of the museum or some bure-
aucrat who make a suggestion here 
and there but does not attend to the 
totality of the problems which he 
;r..useums are facing. These ex-officio 
member do not really ,J:'eprcsent the' 
museologist and art exhibit experts. 
Therefore, if the government gives an 
assurance today that they will think 
on these lines to have a composite bill 
for controlling all the museums then 
we can make some concrete sugges-
tions. 

Sir, there is a Board of Museullls. 
One Member from the Lok Sabha and 
one Member from the Rajya Sabha are 
associated there. I had the honour of 
being elected in 1973 to this body. Sir, 
till today nlJ meeting has been held. I 
asked my party Minister of Education 
in the Janata Government: "Why are 
you not holding the meeting?" He said; 
"well, this Committee is too unwieldly, 
I am going to make it a composite 
body; then I will call the meeting." In 
the meantime, the Government charg-
ed. Now the new Minister has come to 
occupy the Chair. That Board has 
now become defunct. My Point is that 
the Government is not serious about it. 
For wider representation, I do feet that 
local legislators and experts in 
museums and Members of Parliamen. 
should be associated. Alert members 
of the Lok Sabha and RajYa Sabha 
and local legislators ",-ill be taking 
lot of interest in the development of 
museums as a whole. As the hon. 
Members are aware, our country has 
got very many valuable art objects. 
There are very many historical monu-
ments which we have got in our coun-
try. They are being kept ill a very 
poor condition. In the Prince of Wales 
Museum at Bombay the done had 
cracked. It required Rs. 7! lakhs to' 
have it repaired. The Museum had n o 
money. May I tell you that it took 
10 years for them to get the necessary 
fund from the Central and State Go-
vernments? I would have fully con-
gratuated you, Mr. Minister, if you 
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:had brought in a comprehensive Bill 
on Museums. Here, Sir, it is not mere-
ly a question' of only fulfilling the as-
surance given to the subordinate Le-
gislation Ca:nmittee. If you had done 
that I would have doubly congratu-
1at-ad you. I hope that the hon. Minis_ 
·ter would attend to all the problems 
connected with Museums and that 
'he .... "ould-bring in some t.:nifor m 
rules to deal with all museums 
in the country as a whol-a. 
I do hope that he will take 
some concrete steps for the mainte-
nance, preservation and development 
of museums all over the country. 
"What happens is, the foreign tourists 
who Come and visit Our country, 
value all our art objects and our 
museums very much. They greatly 
-appreciate our works of art. But we 
find that some of these museums are 
not even lighted properly. If yOU go 
to London or any other country 
abroad Y'JU will find that their mu-
seums are properly lighted, They are 
put in a clean and attractive 
condition and they are regularly 
shown to the tourists, You have 
also to see that oUr museums are 
properly lighted. They may also be 
shown to the tourists. You have 
'will encourage tourism also. Mu-
seums have come to occupy a 
very impJrtant place in the dev-a-
lopment of tourism as a whole. 
Composite regislation and homt-
geneous rules on Meseums is the only 
way by which you can deal with this 
v-ary important problem. I do hope 
that the Government will apply its 
mind to these objectives. Thank you. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): I stand to support this 
Bill. I have to offer a few sugges-
·tions in this connection. 

Regarding the Title, I fully agree 
with the suggestions made by my 
esteemed colleague that the Title 
"Victoria Memorial Act' should be 
changed Qnd the us~u  should be 
named after some of our eminent 

persons from the country. I a180 
agree with the suggestiCl'n made by 
my friend Dr. Pandit that there 
should be a common law for all the 
museums in th·a country. 

Now. Sir, coming to the ql'estion of 
the change of the Title of the Act, if 
that has to be done then, it will be 
necessary for Us to r.hange the pre-
amble of the Act which states as 
follows: 

"Whereas it is intended to erect 
at Calcutta a building as a memo-
rial of the life and reign of Her 
late Majestry Victoria of the 
United Kingdom, of Great Britain 
and Ireland, Queen, Empress of 
India . . " 

SQ, this is what you find in t '~ Act 
of 1903. Till toaay this is continuing. 

Do w e accept that Queen Victoria 
is the Empress of India and that 
1fttis building is a memorial or the l~ e 

:md reign 01 Queen Victoria: My pomt 
is this, that SO long as you are not 
going to make any change in the 
Preamble, the suggestions made by 
our esteemed colleagues for change ot 
th e Title of the Act is not possible. 
So, I request Government to seriously 
{:onsider the question of change of the 
Preamble and the Title of the Act. 

I would therefore respectfullv sub-
mit to the hon. Ministe"r to consider 
this suggestion of mine very serious-
ly, withdraw this Bill and come with 
a new Bill with a change in the 
Preamble. 

The second suggestion which I 
would like to make is about the mu-
seums. Suggestions have already been 
made by other friends in this re-
gard. Let Us have one homogene'Jus 
law so that there may not be any 
difference in various legislations. 

Now coming to this particular Bill, 
I feel that though the object is good ... 

MR. CHAIRMAN: Do you mean to 
say that in regard to the Preamble 
the same thing eontinues in this Bill 
also? 
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SHRI BAPUSAHEB PARULEKAR: 
It still continues. Therefore, I am 
appealing to the hon. Minister when 

.. we are making these changes in 
this Act-we are getting opportu.,.i .. 
ties to make changes in this Act art~r 

so many years-we should also 
change this particular Preamble. Sir, 
1 also do not agree with Mr. Arakal 
who said that ~nu ents should be 
there. I totally disagree with ;1im. 
I have been suggesting that they 
should be removed and they should 
be replaced with those of Mahatmaji, 
Panditji. Subhash Chandra Boseji, etc. 

i~ particular museum should be 
renamed. I therefore submit that the 
preamble' should be changed. 

Sir, the statement of Objects and 
r'lasons mentions as follows: 

·"It is proposed to amend (his 
. section suitably for giving l ~r 

representation, as recommended by 
the Trustees." 

Of cow'se,  I do not know what 
his recommendations have been made 
by the' Trustees. Now, the hon. Mi-
nister in his speech made a reference 
to the recoffi!J1endation of the Tru::;tees 
for g;ving wider representation. 

17.23 hI'S. 

[SHRI G U L SHER AHMED in the ChaiT.] 

I do not find any wider represen-
tation has been given. In this con-
nection I have given an amendm.ent 
to this particular Clause and by that 
amendment I have suggested that 
some more persons should be includ-
ed as Trustees. In the original Act 
the President of Bengal Chambei' of 
Commerce was me:1tioned as one 'Jf 
the Trustees. Now I do not under-
stand why in giving wider represen-
tation, he has been dropped as one 
of the Trustee3. 

The second submission which I 
would iike to make is this. In fact, 
tbis particular memorial is in Cal:utta 

i n West Bengal. It is necessary that. 
wider representations should be given 
under this Act to persons of West. 
Bengal. Therefore, I would s uggest. 
that that representation can be given 
by accepting my amendment No. 8 
which reads as follows:-

"Two representatives of West 
Bengal Assembly to be elected by 
the Assembly and the Chief Minis-
ter of West Bengal Government." 

If you see the list of the Trustees 
In Clause 2 we do not find any re-
•. e '~ l ation except the Chief Justice· 
of the West Bengal High Court and 
the Mayor of the Corporation. I 
would therefore request the hon. :Mi-
nister that more representatives from 
the West Bengal Government should 
be included as Trustees . 

Then, sub-clause (ii) of the main 
Clause 2 states as follows: 

"(3A) If any of the Trustees re-
ferred to in clauses (b), (d), te), 
(f) , (g) and (h ) of sub-section (1) 
is unable to attend any meetillg of' 
the Trustees he may, with the pre-
vious approval of the Chairman, 
authorise in writing a persOn to . 
do so." 

Now, all these persons who have 
been mentioned in clauses (b), (d), 
(e), (f) (g) and (h) are in ex officio 
capacity. So, can the Chief Justice 
a ppoint his per-sonal Secretary or his 
Stenographer by proxy or under au-
thority? 

That he may do, but that is a dif-
ferent matter. We do not know what 
may happen in  the days to come. 
While legislating it must be men-
tioned as to what person with what 
qualifications can be authorised to 
attend the m-aetings by the ex officio 
trustees.  I submit that this is a 
lacuna and this gives a power to the· 
persons mentioned in clauses (b), (d) 
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(e), (f), (g) and (j) of sub-section 
(1) to make use of this particular 
authority which is given by way of 
proxy.  I request that the required 
changes may be made in this laus~. 

Further, you have also mentioned 
that this can be done with the pre-
vious apPr.)val of the Chairman.  I 
have gone through this Bill and if I 
mistake not, I do not find any pro-
vision in this Bill for the apPointment 
of a Chairman. Who is going to be 
the Chairman of the various trustees? 
The Bill, however, mentioned that the 
previous approval of the Chairman 
is to be taken in this case when !>ro-
vision for selection of Chairman is 
not provided in the Act. 

According to clause 2 (1), four per-
sons have to be nominated by the trus-
tees from among certain categori':)s of 
persons. Now, who are these trustees. 
The perrons to be appointed under 
clause 2 (i) are also the trustees. 
Therefore, it would be necessar y to 
mention that the four persons would 
be nominated initially by the trustees 
mentioned at (a) to eh) of the same 
clause. 

Now, I come to clause 4 of the Bill, 
which seeks to insert new section 6. 
A reference to this was made by Shri 
Daga also. Is it ne~ssary that power 
should be given to the trustees to 
make regulations? There are regula-
tions, rules and provisions of the 
main Act; and while giving effect 
to this Act one will have to consider 
all these provisions-which becomes 
.. cumbersome procedure. I suggest 
that this clause should be deleted 
and instead, all the rule-making po-
wer should be given to the Central 
Governm nt under clause 3 of this 
Bill, so that the contradiction which 
we find in this Bill and other Acts 
would not be there. Clause 4 may be 
deleted. 

If we take i~to consideration the 
suggestions that my other colleagues 
have made and I have made, especial-
ly with regard to the preamble,  I 
feel that instead of getting through 
this Bill. it would be better to with-
draw the Bill, and redraft it suitably. 
I support the objects of the Bill, but 
I am unable to support this particu-
lar Bill as it is drafted and presented 
to the House, 

~  f<{ijfQ' "'llfR tfm ('ir~~) : 
~~ ~~ <rn fom ~ ~ ~~ if 
~i'n  omrl 'fiT 'if'ifi ~ ~ I it ~ ~ 
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~~ ~ ~ ~' i 'Rff;;rtTl1 ~ ~ if ~ 'fiT 
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~ . r  ~ ~' i ( ~r.  .. ( ~ r ~  Cf'il 
~  ~t 'lit tJ;'fi ~ tJ;.fi ~ Olff'fd" q-e:r 
9Q: t, \ifT ~ i mlT ~ ~ I Tmf 
~ orrn of. ;;]"11 ~ ~~ ~ 'fiT 
oR: ~' '  \ifTtJ;, crT if ~ r  ~ flfi 

'Ju ~l  ~~r ffilffi rnr ~~ ~ rt 

WG'( 'l1'T Q, 'fi ~ d  r~l '  f'li f, ~ 
~ ~ i ~ ~ ~i ~ il r ~ ij-
Gci'fi"( ~  '<i.. I 

~ ~ ~ l mrT GfT ij-
i ( ~ 'Ii~l'  f'fi ~ ~tr ~ ~ f<T\'f 
if ' r~ rn, ~ <F ~ tt'fC 'fit 
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SHRI N. K'. SHEJW ALKAR (Gwa-
lior):' Since I did not move my 
amendment on time--while looking 
at the trend of the debate here-I ::.e.'!k 
your permission-if the hon. i st~r 

also agrees to it-to move that thJs 
Bill be referred to a Select Committee. 
In that case I dont think there is any 
nurry in pa~ssin  this Bill, when rulle 
years have already .been passed. The 
t>romise that you had made about 
amending the law, of. course, a~ 

been fulfilled. If it is agreeable, 'hen 
10 members may be from tl;1e :L..ok 
Sabha and 5 members. may be from 
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the Rajya Sabha for the on~itutlon 

of this Select Committee. The hon. Mi-
nister may announce the list 'Of the 
members. If it is agreeable,. I seek 
your permission and cooperation of 
the hon. Members to move tbis 
amendment. 

THE MINIS'm:R OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B CHA V AN): I cannot accept the 
p~oposal put forward by Shri Shei-
walkar that this Bill be referred to a 
Select Committee. 

MR. CHAffiMAN: Do you want to 
say anything more? 

SHRI N. K. SHEJWALKAR: I do 
not want to put it to the vote of the 
House. 

THE MTNISTER OF EDUCATION 
AND SOCIAL WELFARE (SHRI S. 
B CHA VAN): I am thankful to 
the hon. members from both :sides 
of the House for their valuable sug-
gestions. I never anticipated that such 
an innocent Bill would arouse so 
much enthusiasm amongst the mem-
bers of the House; and the entire dis-
cussion seems to be on the basis as 
if this Bill is being brought forward 
for the first time so that the entire 
concept of the Victoria Memorial Hall 
and other things are being discussed. 
This is a very innocent amending 
Bill which was in fa(,t recommemled 
by the Committee tn Subordinate 
Legislation. An admission fee was 
charged by the Victoria Memorial 
Hall and they wanted to have some 
regulations to be promulgated in 
that area. The Committee on Sub-
ordinate Legislation have recom-. 
mended that both the things will have 
to be broul!ht under the powers of 
the Act. Unless the Act is amended 
we cannot possibly do this. ou~  

they were leVYing the fees it was the 
opinion of the Committee on Subordi-
nate Legislation that unless we have 
a specific provision in the Act we 
can't levy a fee That is why these 
were the main obiects that the Gov-
ernment had in view 'while framing 

the amendment of this Bill. Certainly, 
I would fully agree with hon. Mem-
bers that if it is legally and consti-
tutionally possible that under the 
Trust Deed if a Memorial is being 
created and if we would like to 
change the name and other on ~pts 

that the original subscribers had in 
'view whether we can legally and 
constitutionally do it or not is a 
matter over which. in fact. the Gov-
ernment has not aoolied its mind. 
As hon Member Shri Pandit sug"es-
ted, if ~e can give some kind of le-
gislation for all the museums-it is 
possible and the Government has not 
applied its mind-I am saving that 
all the suggestions which the hon. 
Members made here can be considered 
but at this stage it will be extremely 
difficult for me. 

SHRI N.  K SHEJWALKAR: in~

ly assure the House that you are 
going to look into this again. 

SHRI S. B. CHAVAN: I am putting 
all these things here. It will not 
be proper on my part to give anv 
kind of assuranC'e to the House. All 
kinds of things have been stated on 
the floor of the House and one hon. 
Member has /tone to the lenrtth of 
saying that democracv has d ' rten~r l

ted into a kind of burpauC'racv. My 
own exoerience has been that th"SI) 
are matters which are all part of 
the subiect matters if the hon Mem-
bers they have soecial interests in 
these matters. certainly thpir names 
('an be con!;iriered at a T)::IrtlC'ular c;t'llte 
provided thev are sllb,!('riber there. 
If you are not a subsC'riber ann if 
merely be<'allse vou hanoen to ~ a 
Member of Parliament or e i~lature. 

if you sav that we mud have so 
manv members there.  I dO'l't know 
whether it would be within mv no-
wers to surtgest any such thing Now, 
the changes that mav be affPrtPd are. 
the Governor. the Chief Juc:tice and 
other neoole the Mayor of the Cor-
poration and if the elected cornoration 
is not there, if it is superseded. then 
the administrator is perhaps to be 



387 Victoria Memorl,al FEBRUARY 17, 1981 (Arndt.) Bill 388 

(Shri S. B. Chavan] 

appointed there. But why these peo-
ple have been taken, has some kind 
of a history? Large number of collec-
tion are with the Calcutta Corpora-
tion. Some records are also with the 
High Court. The EduC'atiQn SecretarY 
has been appointed merely because 
he happened to be in charge of edu-
cation and culture and that is why 
he will be able to put forth all the 
prooosals of the West Bengal Gov-
ernment and thereafter their recom-
mendations can be implemented by 
the Board of Trustees if they think 
that it is proper to do so. So far as 
the Government of India is concern-
ed we had two representatives, one 
in the s a~e of a representative of 
the Ministry which deals with Vic-
toria Memorial and another is the re-
presentative of the FinanCe Depart-
ment, only on the expenditure side 
so that we will be able to guide them 
properly in expenditure matters. 
The hon. ·Member were pleased 
to ask me as to whether any 
ml'!etings are being held of this Memo· 
rial because their experience has been 
that, as hon. Member Shri Paniit 
suggested, that he was appointed on 
this  N .. ti'mal Museum Comm!ttee and 
it had not met for the last two years. 
I have this report for 1979-80. It is t.he 
reoort of the Executive Committee of 
the Victoria Memorial Hall page 2 
tJhey have mentiooed that five meet-
Ings of the Executive Committee were 
hpld in the year ending 31st March, 
HIM that is on 13-7-1979, 27.8-t 979. 
26-12-1979, 17-3-1980 and 26-3.1980. 
The decisions on 66 cases from items 
10M to 1170 were obtained by circula-
tion of the files. 

So. I think, bon Members will be 
oonvinced tbat meetings have been 
heM re~la ly  business bas heen ('00-
dllcted. a larszp. number of items have 
al~o heen conqldered by the 130ard of 
Trl1stees aT1d the", have tflken deci-
io l~ on ceo-f:"in ltt~rs. There is no 
'H1pdlnn of the mp .. tj"llnot heiDIl held 
' Ie el~' because th GoveT'Tlor hap-oens 
to be there or the Chief Justice of the 

High Court has been appointed as 
ex-officio Member and that they may 
not attend the e~tin . 

DR. VASANT KUMAR PANDIT: 
You said that decisions were taken by 
circulation of files So the meetings 
were only circular' meetings and not 
regular meetings. 

SHRl S. B. CRA VAN: Meetings 
were regularly held but many of the 
items were got approved by circulat-
ing the files. 

We are making a provision for the 
first time about the ex-officio Members 
--if they are not in a position to go, 
whether they should be allowed to 
delegate these powers and send some 
of their representatives for being pre-
&ent in the meeting. There is a valid 
point whether the approval of the 
Chairman is necessary Or not. If the 
proceedings of that committee are to 
be considered valid, then the Cbair-
man has to authorise the person. 
Otherwise, if they are allowed to send 
their representatives without his per-
mission. then they themselves will not 
go and they will send their represen-
tatives. 

Some hon. Members haVe said that 
Secretaries and others go to Calcutta 
Or any other place just for picnic sake. 
I may tell tbem that they hardly find 
time for going to such meetings. That 
is why this kind of provision is being 
made.  ' But we very much want that 
the person who has been notified. 
should himself attend the meeting. 
This is a kind of restriction that 'We 
are trying to put. 

SHRI G. M. BANATWALLA: 
Different peOple will go at different 
times. 

SHRI S. B. CHAVAN: If the per-
mission of the Chairman is removed, 
then of cnurse, he will always send 
somebodY else. We have taken care 
of it. Once the TI::Ime of the represen-
taflvec: of the FlnaT1cp Minlsfrv is 
notified, then he himself has to attend 
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the meeting. If for anY im,portant rea-
son he is not in a position to attend 
the meeting, he should seek the per-
mission of the Chairman far sending 
his repJleSentative. SO, we are making 
some restriction. 

SURI BAPUSAHEB PARULEKAR: 
With referenge to this prOVision, if the 
ex-officio members are not in a posi-
tion to go, how can they send some-
body else? What are their qualifica-
tions? Can the Chief Justice send his 
Secretary or Steno? Therefore some 
qualification should be pres'cribed: 
otherwise, any persOn can be deputed. 

SHRI S. B. CHA VAN: I was re-
ferring to the amendment which was 
suggested by one han. Member where-
in he had suggested that the permis-
sion of the Chairman should be delet-
ed. If the permission of the Chairman 
is deleted, then, of course, the kind of 
situation that the hon. Member is con-
templating, will defiitely arise. If in 
one of the meetings the Chief Justice 
is not in a POSitiOn to go and sends 
his representative, then the decisions 
of the meeting will be binding on the 
Chief Justice. He cannot say that 
since he did not attend the meeting, 
the decision is not binding on him. 
That is why we want the permission 
of the Chairman; we have made it 
more restrictive sO as to see that those 
whQse names are notified invariably 
go and attend the meeting. 

AN HON. MEMBER: Who is the 
Chairman? 

SHRI S. B. CHAV AN: The proce-
dure fOr having the Chairman and 
members are all provided in the Act. 
This is an amending Bill by which we 
are merely saying as to who are the 
members and what changes may be 
effected. The Minister of Education 
was one of the members.  I haVe been 
either the Chairman or a member of 
a large number of Committees. So, it 
has become phYSically impossible for 
me to attend aU the meetings. That 
is whv the name of the Minister of 
Education has been deleted. But a 

number of eX-Officio members have 
been kept there. 

SHRI BAPUSAHEB PA.RULEKAR: 
I have here a COpy of the Act, which 
I obtained from the Library. I do .not 
know if there are any amendments, 
but in the original Act there is no pro-
Vision as to who is the Chairman. 

SHRI S. B. CHA VAN: Then it maY 
be ex-officio Chairman. We have been 
following this practice and I do not 
think there has been any difficulty so 
far. 

The only point I want t o bring to 
your notice is about the recommenda-
tions of the Nibar Ranjan Ray Com-
mittees. That Committee bas made 
four or fiVe important recommenda-
tions. One recommendation is that 
game 100 Indian leaders of the period 
1700 to 1900 and the events of that 
period should be depicted on the walls 
near the entrance,. Another recommen_ 
dation is drawing up a comprehensive 
p~o e t of re-modelling Of galleries, 
hIgh-lighting there the life of the com-
mon peoPle in India of the 18th and 
19th century. Another recommenda-
tion is about preparation and publica-
tion of a comprehensive sectional cata-
logue of the water colour drawings of 
the Memorial. TheSe are the three or 
four important suggestions which they 
haVe made. I am given to understand 
that the Trustees have almost finalized 
the whOle thing and very soon they 
will be abJe to take a final decil':ion in 
the matter. SOme of the scholars In 
the Universities have to give certain 
details. Unless thev aJ;'e given by them, 
it will not be possible for the trustees 
to take a final decision. But. to a 
greater extent. all the SUll'gestlons 
have been implemented by the Trus-
tees. 

Now I would like to ,lZive details of 
the income and expenditure for the 
three years J977-78. 1978-79 and 1979-
80. In 1977-78 the income from fee9 
was Rs. 2.08.0nO and expenditure on 
services Rs. 2.60.000: the total exoendi-
ture on establishment is Rs. 6.48 lakhs. 
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The budget Plan and non-Plan expen-
diture is almost Rs. 11 lakhs. In 1978-
79 the income from fees is Es. 1.99 
lakhs and expenditure Rs. 2.50 lakhs; 
the tobal expenditure on establishment 
is Rs. 6.40 lakhs and the Plan and non-
Plan budget expenditure is Rs. 12 
lakhs. In 1979-80 the income is Rs. 2.88 
lakhs, expenditure Rs. 3.55 lakhs, total 
expenditure on establishment Rs. 8.55 
lakhs and the Plan and non-Plan bud-
get expenditure Rs. 21.85 1akhs. We 
hope to substantially increaSe this pro-
vision for next year, if it is possible. 

These are the points which are very 
relevant, so far as this, amending Bill 
is concerned. A large number of other 
things were mentioned on the flOOr of 
the House. As I have already suggest-
ed, wlien a comprehensive Bill is 
brought befOre this House that will be 
the appropriate stage when all those 
suggestions can be taken into account. 
I would request the House to pass this 
Bill. 

SHRI BAPUSAHEB PARULEKAR: 
Sir, with yOUr permission, I would like 
to seek one clarification. The hon. 
EducatiOn Minister lias stated that 
unless certain terms in the trust and 
their legal aspects are considered, it is 
not possible to say whether the name 
can be changed? 

But what I would like to urge upon 
the Hon'ble Minister is: Is it not pos-
sible to bring a Bill in order to delete 
these words in the Preamble. namely, 
"Empress of India"? These adjectives 
and the adjectiVe clause to be retained 
in OUr statutes, in my respectful sub-
mission. is not correct, and I believe 
there should not be any proviSion that 
she should be described as the Em-
press of India. So. when will you take 
steps to see to this and get these 
things deleted to memorise the reign 
of Her Majesty and the words "Em-
press of India"? I would, with all 
humility. request that these words in 
the Preumble should be deleted as 
early as possible. Please assure ihe 

House as to when you would do it. 
LeaVe aside the change of the name, 
We dO' not want these tq remain on 
any statute. 

SHRI S. B. CHA VAN: These two 
aspects can be separately conSidered. 
It will not be possible to give any as-
surance at this stage. After the Gov-
ernment takes a final decision in the 
matter, certainly it will be brought 
before the HOUSe in the ' shape of a 
Bill. 

( Interruptions) 

SHRI SA TYASADHAN CHAKRA-
BO,RTY: Mr. Chairman, Sir, are we 
to understand that even for removing 
this tiling the Government will have 
to think seriously? (Interruptions}. It 
is a fact that QUeen Victoria is your 
Empress. 

(Interruptions) 

MR. CHAIRMAN: I shall now put the 
motion for consideration to the vote of 
the House. 

The question is: 

"That ihe Bill further to amend the 
Victoria Memorial Act, 1903, be taken 
in consideration." 

The motion was adopted. 

MR. CHAIRMAN: We shall nOw 
take up clause-by-clause consideration 
of the Bill. 

ClaUSe 2- (Amendment Of sectton 2) 

MR. CHAIRMAN: Mr. Mool Chand 
Daga, are you moving your amend-
ments? 

SHRI MOOL CHAND DAGA: I am 
moving my amendments but if the 
Minister does not agree, a~ I have al-
ready said .... 

MR. CHAIRMAN: Are you moving 
them or not? 

"':BRI MOOL' CHAND DAGA: I am 
nbt moving. . 
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SHRI BAPSAHEB PARULEKAR 
(Ratnagiri): I beg to move: 

Page 2, line 16,-

after "nominated" insert-

"initially'• ( 6) 

Page 2, line 17 ,-

after "Tri.i'stees" insert--

"mentioned at clauses (a) to (h)" 
(7). 

Page 2.-

< •er ,r, 20, insert--

L representatives of W�st 
-'"� Assembly to be elected to the 

Assembly; 

(k) Chief Minister of West Bengal
Government; 

(1) the President of Benga1 Cham­
ber of Commerce." (8) 

Page 2,� 

omit lines 21 to 26 (9) 

18 hrS. 

SHRI KRISHNA CHANDRA HAL­
DER (Durgapur): Sir now it iS 6 p.m. 

They should be considered tomorrow. 
The House should be adjourned now. 

(Interruptions) 

MR. CHAIRMAN: It is a question of 
5-10 minutes more.

(Interruptions) • 

SHRI G. M. BANATW ALLA: Let us 
rise now. It is sufficient for the 
day. 

(Intertuptia,ns 

Mr. CHAIRMAN: Hon. Member., 
the difficulty is that from tomorrow we 
will be discussing the motion on Presi· 
dent's Address. 

SHRI s. B. CHA VAN : It is just a 
matter of 5-10 minutes. 

SHR'I BAPUSAHEB PARULKER: 
The hon. Minister did not reply as to 
whether he is going to take into account 
the representatives of the West Bengal 
Assembly. 

MR. CHAIRMAN : It is all right. I 
shall now put amendments 6, 7, 8 and 
9 moved by Shri Bapusaheb Parulekar 
to the vote of the House. 

Amendments Nos. 6 to 9 were put
and negatived. 

MR. CHAIRMAN: The question is: 

"That clause 2 , stand part of the 
Bill.'' 

The motion was adopted.

Clause 2 was added to the BilZ.

18.04 hrs. 

MR. CHAIRMAN : There are no 
amendments to Clauses 3 and 4. I 
shall put them to the vote of the 
House. 

The question 1s: 

"That clause 3 and 4 stand part 
of the Bill.'' 

The motion was adopted. 

Clauses 3 and 4 were added to the 
Bili. 

Clause 1-(Short title)

Amendment made: 

Page 1, line 4,-

for "1980' substitute "1981' (5). 

(SHRI S. B. CHAVAN) 

MR'. CHAIRMAN: The question is: 

"That Clause I, as amended, stand 
part of the Bill." 

The motion was adopted. 

Clause 1, as amended, wa,s added to 
the BiH. 

-
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Enacting Formula 

Amendment made: 

Page 1, line 1,-

for "Thirty-first" substitute-

"Thirtv-second" (4) 

(SHRI S. B. CHAVAN) 

MR. CHAIRMAN : The question is: 

"That the Enacting Formula, as 

amended, stand part of the Bill" 

The motion was adopted. 

The Enacting Formula, as amended, 
was added to the Bitl. 

The Title was added to the Bill. 

SHRr S. B. CHA V AN: I beg to move: 

"That the Bill, as amended, be 
passed". 

MR. CHAIRMAN: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

18.07 hrs. 

BUSINESS ADVISORY ,COMMI'£TIDE 

Eleventh Report 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRl P. VENKATASUB-
BAIH) : I beg to present the Eleventh 
Report of the Business Advisorv Com-
mittee. 

18.08 hrs. 

The Lok Sabha then . adjourned 
tnt Eleven Of the Clock on Wednes-
day, February ] 8, 1981 Maoha 29, 
1902 (Saka). 
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